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Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
Question Hour :
Replies to Starred Questions No.81 to 100 and Un-Starred Questions No. 259 to 309 were
placed on the table.

Special Mention(Rule-280):
The Chair directed that the matters to be raised by the following Members under Rule-280 be
treated as read :
1. Sh. Jagdish Pradhan
2. Sh. Jagdeep Singh
3. Sh. Naresh Yadav
4. Sh. Vijender Gupta
5. Sh. Sandeep Kumar

Sh. Prakash

Sh. S.K. Bagga

Sh. Pankaj Pushkar
Sh. Naresh Balyan
0. Sh. Praveen Kumar

2

Statements by Ministers :

Sh. Arvind Kejriwal, Hon’ble Chief Minister made a brief statement regarding decision taken
by the Council of Ministers to install CCTVs in Delhi.

Sh. Manish Sisodia, Hon’ble Deputy Chief Minister also made a brief statement on the issue.
Sh. Vijender Gupta, Hon’ble Leader of Opposition, Ms. Alka Lamba, Sh. Sukhbir Singh Dalal
and Sh. Sanjeev Jha expressed their views on the aforesaid issue.

Ms. Alka Lamba moved the following Resolution with the leave of the House.

“This House in its sitting held on 10 August 2018;

Noting with concern the efforts of vested interests to delay and sabotage the implementation of
the scheme of the Government to install CCTVs across Delhi;

This House resolves that CCTV installation in Delhi is an urgent need for protection of women
and children of Delhi and should be executed with utmost priority;

This House also, condemns the Chief Secretary who appears to be acting on behalf of the BJP
Government in Centre, for blocking the CCTV project and his act appears to be part of the
conspiracy by opposition to further delay the CCTV Project;

This House demands that Shri Anshu Prakash should immediately be removed from the post of
Chief Secretary, Delhi; and

This House also resolves that the delay that occurred in implementing this decision depsite the
Jact that the CCTV decision by Government was taken in October, 2015 needs detailed
examination and therefore the reasons for delay should be examined by the appropriate House
Committee”

The Resolution was put to vote and adopted by voice-vote

Sh. Satyendra Jain, Hon’ble Minister of Health congratulated Revenue Department,
Irrigation & Flood Control Department and MCDs on effective measures taken during the flood
situation in Yamuna river.

He also made a brief statement regarding prevention of Chikungunya, Malaria & Dengue and
the preventive measures being taken by the Government.

Sh. Gopal Rai, Hon’ble Minister of Labour made a brief statement regarding minimum
wages in Delhi. He stated that the Govt. of NCT of Delhi would implement the policy of
Central Government in this regard. He also announced that the employees engaged through
outsourcing agencies would be directly engaged by the Govt. on contract basis.

Sh. Vijender Gupta, Hon’ble Leader of Opposition stood up and demanded that the notice of
Calling Attention (Rule-54) given by him be considered.

Sh. Jagdish Pradhan and Sh. Om Prakash Sharma also stood up and supported the views of
Sh.Vijender Gupta.

They came in the well of the House and started exchanging arguments with the Chair.

Uproar in the House.



4. 351 PM
5. 424 PM
6.

7. 4.25PM
8. 430 PM
9. 433 PM
10 4.43 PM

11. 4.44 PM

The Chair adjourned the House upto 4.15 PM due to continuous disturbance in the
proceedings.

House reassembled.
Hon’ble Speaker in-Chair.
As the House assembled, Sh. Vijender Gupta, Hon’ble Leader of Opposition again stood up and
demanded that the notice of Calling Attention (Rule-54) given by him be considered.
Ruling by the Chair:
The Chair stated that he had not allowed the notice under Rule-54 (Calling Attention) as the
sitting of the House had commenced at 03.00 PM and three Private Members Resolutions were
to be taken up today. He requested the Members to not argue about the fate of their notices.
Sh. Vijender Gupta, Hon’ble Leader of Opposition was not satisfied with the Ruling. He came
in the well of the House and started exchanging arguments with the Chair.
The Chair named Sh. Vijender Gupta, Hon’ble Leader of Opposition for his indecorous
behaviour.
As the Member refused to withdraw voluntarily, the Chair directed the Marshalls to escort him
out.
Sh. Om Prakash Sharma and Sh. Jagdish Pradhan walked out in protest.
Sh. Mohinder Goyal raised the issue of funds for the villages in proportion to their area and
population.
Sh. Gopal Rai, Hon’ble Minister of Development replied.
Statement by Minister :
Sh. Rajendra Pal Gautam, Hon’ble Minister of Social Welfare stated that a fringe group had
burnt the copies of Constitution during a protest at Parliament Street on 09 August, 2018.
He demanded that strict action be taken against those culprits who insulted the Consititution
and tried to disrupt the social harmony.
Sh. Sandeep Kumar stood up and requested the Chair to allow him to raise the matter under
Rule-280.
The Chair stated that the matters to be raised by the Hon’ble Members under Rule-280 for the
day had been treated as read.
Sh. Sandeep Kumar started exchanging arguments and did not take his seat despite repeated
requests made by the Chair.
The Chair named Sh. Sandeep Kumar for his indecorous behaviour.
As the Member refused to withdraw voluntarily, the Chair directed the Marshalls to escort him
out.
PRIVATE MEMBERS’ BUSINESS
Private Members’ Resolutions :
1. Ms. Alka Lamba moved the following Resolution :-
“This House resolves that there is a strong need to make policy decisions around problems
related to stray dogs and monkeys in many parts of Delhi. The Municipal Corporations
should research and formulate creative and scientific methods to ensure that there is no
menace of dog bites or monkey bites and also that there is no cruelty to animals”.
The following Members participated in the discussion :
1. Sh. Saurabh Bharadwaj
Sh. Jarnail Singh
Sh. Somnath Bharti
Sh. Nitin Tyagi
Sh. Rajesh Rishi
6. Sh. Surender Singh
Sh. Satyendra Jain, Hon’ble Minister of Urban Development replied to the discussion.
He agreed with the suggestion that a House Committee be constituted to examine the
aforesaid issue.

Taking the sense of the House, the Chair constituted the following committee :
1. Sh. Somnath Bharti, Chairman

2. Sh. Rajesh Rishi

3. Sh. Saurabh Bharadwaj

4. Sh. Om Prakash Sharma

5. Ms. Alka Lamba
The Resolution moved by Ms. Alka Lamba was put to vote and adopted.

AN
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Sh. Shri Dutt Sharma moved the following Resolution :-

“Taking note of the fact that there is a surprising trend among few IAS officers in Delhi to
challenge the powers, privileges and procedure of Delhi Assembly & its Committees; also
taking note of the fact that these officers are levelling allegations of bias against members
of the Committees;, This House condemns such actions of misinformation and
misrepresentation of facts before the Courts & Media and resolves that strict action should
be taken against such officers of belittling the stature of the Legislature, its Committees
and Members”.

The following Members participated in the discussion :

1. Sh. Saurabh Bharadwaj (He also moved an amendment)

2. Sh. Nitin Tyagi

3. Sh. Akhilesh Pati Tripathi

4. Sh. Somnath Bharti
Sh. Satyendra Jain, Hon’ble Minister of Home replied to the discussion.
The following amended Resolution was put to vote and adopted :

“Taking note of the fact that there is a surprising trend among few IAS officers in Delhi to
challenge the powers, privileges and procedure of Delhi Assembly & its Committees; also
taking note of the fact that these officers are levelling allegations of bias against members
of the Committees,
This House condemns such actions of misinformation and misrepresentation of facts
before the Courts & Media and resolves that strict action should be taken against such
officers of belittling the stature of the Legislature, its Committees and Members;
This House further resolves that the Government should not accord permission to officers
to challenge the decisions of the House, its Committees or the Speaker;
This House also resolves that the Officers should bear the litigation expenses, if they chose
to challenge the decisions of the House, its Committees or the Speaker; and
In case permission to such officers to challenge the decisions of the House, Committees
or Speaker is granted, then the litigation expense should be recovered from the Olfficer,
Minister or Authority who grants such permission”.

12. 6.29PM The Chair greeted the House on 72" Independence Day and announced that the Assembly
Building would be illuminated on 14 and 15 August 2018 from 5.30 PM. He invited the
Members to witness it along with their family and guests.

13. 6.30PM The Chair expressed thanks to the Chief Minister, Deputy Chief Minister, Leader of
Opposition, all the Members of the House and other agencies for their co-operation in smooth
conduct of the Session.

14. 6.31 PM National Anthem — Jan-Gan-Man
The Chair adjourned the House sine-die.

Delhi
10™ August, 2018

C. Velmurugan
Secretary
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